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Puri, Dr. Surya Prakash Shastri, Shri Prakash Vir
Ranga, Shri Shastri, Shri Ramavtar
Ray, Shri Rabi

Samanta, Shri S.C. Somank St 1C.K
Sharma, Shri Narain Swarup Tyagi, Shri O.P.

Sharma, Shri Yajna Datt Viswambharan, Shri P.

MR. SPEAKER : The result* of the SHRI MANUBHAI PATEL : (Da-
division is : Ayes 91; Noes 26. bhoi) : Sir, I may also be allowed to
put a question.

The motion was adopted.
MR. SPEArl{ER : Only 5 names are

TETIT TTeR . taken out of the lot. A number of
s (QE) °  Members have given notice. We pick

;m ‘13;3‘? ™ q"g o 9% out only 5 names. That is all.
g # g fawar L
. SHRI MANUBHAI PATEL :
zm # faen ™ 3;“ LW o I;Imhutcs. TEL : Just
Y A W OR I \R. SPEAKER : It will mot be

fgd | proper. You are unlucky; you did
not come in the lot. I cannot make

MR. SPEAKER : You put a  you lucky by my discretion.
question.
18.33} Hrs

W":_{;q ﬁﬁ::" ﬂﬁl : W&i“ %‘T [MR. DepuTY-SPEAKER in the Chair]
o el w1 oufas @ @ W =t T fag Wt (amma) -
T AaeE g ¢ IMEH WRRY, TEET AR AW
F |t Wi A ogr fadehr fand
st gewER Wt . T oWt fewfat # afafefew & &
wfaF< § 7@ IO dAEA I ST W U @ AR g AR A
MR. SPEAKER : Order, order. W ol N
. . TOAET, . (- c
th ~an-Ho .. I Wi # wmn, 7y faRer fard
:::io:“s:fi Ra;hI::ilrf sm.fé ;tr:asdt:-si. faemdr 3w AmaegEE wfe &
) owTHY 9 ® qfEET  gEen agr
fard w | S @ afafafedi

18.33 Hrs '-
R R FT I §
HALF-AN-HOUR DISCUSSION R
= FET B F G A TG 9
FATHER FERRER'S ACTIVITIES . ECEE R E?
MR. SPEAKER: We now take d% g Warad & Teq #alt =ff
up the Half-an-Hour discussion. frer ST WA X a9wmdm &

Shri Raghuvir Singh Shastri.
sSarvashri Gunand Thakur and K. P. Singh Dev also recorded their votes for ‘NOES'




AUGUST 28, 1968 Activities (H.A H.Dis) 2652

Father Ferrer's

2651

STTEERERRFEEICE LA ot weErEErps FREF
mmm.als., mﬁhﬂ\*wmlm‘. .mn...mm mwwm W&QWWWWWWW%@«WWWW
BF mmmmw “ER g3 mﬁﬂmm ﬁww mﬂ,Mm
E .Wﬁ.m ‘Hﬂm hes 2 m.mm .WW Rﬂmwwﬂ%_ %

2T AT L M A pEiect

B a.mmmm LT e 1 L il
TR R mmm%fi
\W‘H\WW\Wﬁ m w % B 8% Ww.m mem _ﬂ.\se..i.mw.ml#;q

EFPR*FEREEFE EREg* ﬁ@m .mm (3 e ™“EER
ﬁmmﬁ\m m WWWW mm%ﬁw .m.m m me:m.mh mm_w

BEF

1! WWW :ﬁmi- mmm_mmmmm E
mw sgre cEre, I mma%?m .m,mm 3 W,MW
&%

& &

mwmm ﬁ?mw m ﬁmm ik CEFER* g JEgEE
Ee wmwmmMWW mwwmmm L M 1t 1



2653 Father Ferrer’s BHADRA 6, 1890 (SAKA) Acrivities (H.A.H.Dis) 2654

wmmwmmmmm?mmm E~RFEEE manungammam umm
A% "k mmﬁmm mmm@mwm mmmmmmwﬂ*hﬁ mmﬁ
EEEEE VTR s awmauama%ﬂm mmmm
glﬁmmmmmmwmﬁmazz; 3 ,mm mw aﬁ?
o &5 . e %™

i to o o

TP TR T E . gmmmm nmm“%

BEFBRERFENE o £ ﬁaa mammmﬁ FEEEREEF
HREHEA T e H BT
FreppEiy ¥ fr EPBE £ m 115 £ e
wwm SHRE mmmw
Wm Ef.* =k mmm; mwmwwmm mﬁm i

E o
W\n_w% m, W W m...s.w,_m\mmpm.mﬁ \mﬁw W.\WW@
m w mmmmmﬁm wwﬁw mwmmm@mawm m@m m -



AUGUST 28, 1968 Activities (H.A.H.Dis) 2656

Fathe - Ferrer’s

2655

mmmemmeﬁlm@WEﬁmm >

SEELITERRECE i
%m.ﬁ_

mmm mmmm i

32 18 T TR

bt ol

ammmﬁwmwwmﬁmﬁ

EE EEEEEEREFS ¥

mmmmwmmgmma mmmmm

mmmmﬁwme@ﬁm“m«WHM?

mmwmmﬁmMnm@mmmﬁﬁmmm

EE™~EEW - W e

P R B e FEE

324 it amww

sy
B &2
HEGHIE L

mma%wmma mmmww

FEECEETLEERE ®
mmmmmmmammmmWW&mm m
AR
4 Bt
M WWﬁmw -
R G E e E  Ea
¥ am%mﬂmmmmmm E=g
mMWM mwmmm bm%m|Mﬁw
é\ﬁ..a.um,m“ .Wﬁﬁnmﬁmm,m W‘\w_m



. proced

2657 Fether Farrer's BHADRA 6, 1890 (SAKA) Activities (H.A.H.Dis) 2658

] afe & 2w & s R A

F v gt fafs = 9@ Wk
WA Fg ¥ AT &, I A dead
E o o oAk feem ¥ OE
7 &9 9|l #1 SEE 48T F
SR W A ST A1 g W "W}
R fam o\ ooy o F ww
A T & ST a9 E @ W Tw
T @ sy

JIEAT 4T FE AG WY AT & |

MR. DEPUTY-SPEAKER : The
hon. Minister. ...(Interruptions). 1 am
following the procedure. First he will
reply now. If you want I shall read
out the rule. I am following this
ure every time. I am going
to stick to this procedure, unless the
Rules Committee changes the rule. ...
(Interruptions). 1 am mnot going to
alter the procedure. Please do not
take the time of the House.

SHRI N. K. SOMANI (Nagaur) -
We should put the questions first so
that the Minister fwill answer them.

MR. DEPUTY-SPEAKER : I shall
read out the rule for the benefit of
trl:je Members. 1 am following this

*“There shall be no formal motion
before the House nor voting. The
member who has given notice may
make a short statement and the
Minister concerned shall reply
shortly. Any member who has pre-
viously intimated to the Speaker
may be permitted to ask a question
for the purpose of further eluci-
dating any matter of fact ;"

SHRI LOBO PRABHU (Udipi) :
‘When? It should be asked before the

Minister begins to reply. (Interrup-
tion)

SEVERAL HON. Members Rose—

MR. DEPUTY-SPEAKER : You
can take up the matter with the Rules
Committee. I am bound by this
procedure. I am not going to alter
it today. Unless the Rules Com-
mittee changes it, I am not going to
submit to your requests.

SHRI SHRI CHAND GOYAL
(Chandigarh) : We do not want to
challenge your ruling. But this is
how the rules have been interpreted
by the House.

MR. DEPUTY-SPEAKER : This
is the practice followed in this House.
I will not permit questions now.

SHRI SHRI CHAND GOYAL:
The practice is that the questions are
asked first.

MR. DEPUTY-SPEAKER : I have
followed it on several occasions.
I have done it on several occasions.
About putting questions also, there is
a procedure. Those who want to
put questions, their names are balloted
No other Member is permitted.

SHRI SHRI CHAND GOYAL: We
agree there. But here, it is only
the question of time, the time when
we should put the questions.

MR. DEPUTY-SPEAKER : I am
not going to change the procedure.

SHRI SHRI CHAND GOYAL :
We must put the questions before the
hon. Minister rises to reply to the
debate.

SHRI N. DANDEKER (Jamnagar):
Sir, may I make a submission? The
day before yesterday, I participated
in a similar discussion which was
initiated by Mr. Jyotirmoy Basu, and
I must—

MR. DEPUTY-SPEAKER : It was
a discussion under rule 193. That is

different.
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SHRI N. K. SOMANI : In half-
an-hour, discussions, we have done
this before; putting the questions
before the Minister rises to reply.

SHRI BAL RAJ MADHOK (South
Delhi) : We do not question your
ruling, but my submission is that a
number of times it has been done:
the practice was different. You fol-
low a different practice.

MR. DEPUTY-SPEAKER : Would
you advise me to by-pass the proce-
dure? Would it be in the interests
of the House to by-pass the proce-
dure? 1 cannot do it. Mr. Vidya
Charan Shukla.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI VIDYA CHARAN .

SHUKLA) : Mr. Deputy-Speaker, Sir,
the matter regarding Father Ferrer
has been agitated in this House many
times. (Interruption)
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[Shri N.K. Somani]-

pie has been contributed by the oca
farmers. 1 wish he was sure o the
facts. I have spent a considerable
time at Manmad talking to thousands
of people of that area. 1 wish senior
members are sure of the facts before
making such sweeping allegations. A
sum of Rs. 5 lakhs, which both Mr.
Shastri and myself cannot collect in
our area for developmental activities,
was donated willingly and voluntarily
by the peasants of Manmad area to-
wards his activities. The accounts of
the Maharashtra Shetkari Mandal are
not maintained by somebody who is
not a professional person. Day-to-
day accounting is kept by a profes-
sional accountant, who has worked
for 20 years in the Reserve Bank.

r

It is very painful that some vested
interests are conducting a vitriolic
campaign against Father Ferrer, whom
1 consider to be a saintly and honour-
able person. Right under the nose
of the Minister in the Union Terri-
tory, obnoxious pamphlets denoting
the fanaticism of a certain section of
the Hindu Society are being freely
distributed, which are directly con-
trary to the accepted secular pattern
of this country and against the national
integration conference recently held
in Srinagar.

I will just quote only one headline
because it is relevant.

SHRI SONAVANE (Pandharpur) :
Sir, I rise to a point of order. You
are strictly following the rules. He can
only put a question. Let him put his
question.

SHRI N. K. SOMANI : I have to
correct the background because erro-
neoys information has been given
to this House. It says : :

v # fEr "rEsmEr #@
Fazy fgger | 9@, 9wn, A A
wq i = oFgEenm wt
AT &T T 1”
This is being freely distributed in the

Union Territory of Delhi, in New Delhi
the capital of India, for which no
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action, in spite of several meetings
in Srinagar and elsewhere, is being
taken. Based on the report of the
Government of Maharashtra and the
mere fact that he has been made a
pawn of controversy he has been
asked to leave the shores of India.
If certain Cabinet Ministers and other
personalities become controversial in
this country would the Prime Minister
or anyone ask them to go out because
they are controversial? We have to
recognise the fact that he has done
tremendous developmental activities.
Since the Prime Minister had pro-
mised to us herself that an indepen-
dent inquiry on behalf of the Central
Government would be conducted into
the affairs and allegations against
Father Ferrer, would the Home Mini-
ster be prepared to lay the report on
the Table of the House so that the
House will be in the know of the
facts? Secondly, Father Ferrer has
voluntarily made an application to
be made an Indian citizen if nothing
tangible is found against him. Will
the Government of India consider
to grant him Indian citizenship so
that he becomes at par with all of us
and subject to the laws, rules and regu-
lations of this country?

SHRIVIDYA CHARAN SHUKLA:
I am surprised that Shri Somani
should have compared a foreigner
with an Indian citizen. It is absolu-
tely wrong. No foreigner in his rights
or duties can be on a par with Indian
citizens. This is not the way to argue.
Secondly, as far as the independent
inquiry is concerned, we have made
such inquiries from our own sources.
Such reports are never laid on the
Table of the House, nor are they made
public. We are also quite clear that
it will not be in the interests of either
Father Ferrer or in the interest of the
local people if he stayed and worked
there. . In view of that he was asked
to go. I am not at present aware
of his application for Indian citizen-
ship. If it comes to us we will con-
sider it on merits.

st sitw Maw : oo wWErEd,
T qed ¥ Ry ¥ | oaw e
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MR. DEPUTY-SPEAKER :
Lobo Prabhu.

Shri

SHRI LOBO PRABHU: Whatever
we have to find......

st TR et : g} FEvE
Ty e R I AA

fet &1 g =fge
MR. DEPUTY-SPEAKER : It is
based on the ballot. You can see

the report of the ballot.
for all.

0t owEwe W ag dwe
a1 ¢ F & & aw F are @
M F Ry 7

It is open

MR. DEPUTY-SPEAKER : What
can I do?

SHRI LOBO PRABHU: What-
ever we have to find against Father
Ferrer rests on the ground that he is
misusing his position or indulging
in conversion by the use of money and
other unlawful means. On the last
occasion when this point was raised
and the Minister made a statement
that this allegation had been made
by the Maharashtra Government, I
wrote and enquired from him whether
it had been checked by the Central
Government, as he had promised.
Now [ repeat that question because
there has been no reply to my letter,
which is more than two weeks old.
It is not classified information and,
as he himself on that day maintained,
unclassified information should be
available to the members of the House.

The second point that has been
raised is that Christianity is all right,
but foreign missionaries are not wel-
come in this country. He has to
face this question how many foreigners
are there in this country, how many
foreign experts are here in this country.
I hope none of my good friends has
been treated by a foreign doctor or
educated by a foreign teacher. Now,
why make a distinction in the case
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of missionaries? What is wrong with
a man coming to this country to help
the people, to look after the educa-
tion, to give them medical relief?
It is with a sense of service that they
come to you. That is the question
I want to ask.

We .are a very small community,
just 2 per cent as against 84 per cent
Hindus. Is it consistent when you
say that you are afraid of 2 per
cent of this population which is
dedicated to your service? I am
going to say, it is for us to have foreign
Christian missionaries who come for
service. They are not coming for
ruling us. I entirely agree that if
they come for ruling us, not for giving
service. . ..

SHRI OM PRAKASH TYAGI :
What are they doing in Nagaland
and Mizoland?

SHRI LOBO PRABHU : What-
ever they are doing in Nagaland and
Mizoland, if that is against the inte-
rests of this country, I shall be the
first to demand that action should be
taken against them. But, do not
indulge in unestablished conclusions.
Consistently with your great religion,
do not be intolerant. We are a great
House, a sovereign House. The best
people are here and let it not be said
of us that we did not enjoy the feeling
of tolerance which is the greatness
of Hinduism.

SHRIVIDYACHARAN SHUKLA:
There is not much for me to reply,
but I would like to state in a nutshell
our policy regarding the foreign mis-
sionaries in the country.

The policy decision regarding fore-
ign missionaries was taken by the
Cabinet in 1954 under the president-
ship of the late Prime Minister, Pandit
Jawaharlal Nehru, and when a very

distinguished  Indian Christian,
Rajkumari Amrit Kaur, was also
member of the Cabinet. She was also

present in that Cabinet meeting. Ac-
cording to that Cabinet decision, a
policy has been laid down and that
policy we are strictly following. The
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main feature of that policy is that
there should be progressive in Indiani-
sation of the missions working here.

SHRI LOBO PRABHU : Agreed.

SHRIVIDYACHARANSHUKLA:
More and more Indians should work
in these missions. There would be
no hindrance to any legal and volun-
tary conversion but whenever the
work can be done by an Indian, we
need nmot import a foreigner for it.
Anything which could be done by
an Indian, for that we do not nor-
mally allow a foreigner to come,
unless there are other reasons and
circumstances which we have to take
into account for some time. But it is
our main policy which we follow and
intend to follow in future also.

SHRI LOBO PRABHU : Have the
charges been confirmed? That has
not been replied to.

SHRI VIDYA CHARAN SHUKLA:
I have already replied to that earlier.
We made our own inquiries about
these activities of Father Ferrer and
we also came to the conclusion that
it would not be proper for him to
continue in that area where he was
working.

SHRI LOBO PRABHU : Was it
confirmed?

MR. DEPUTY-SPEAKER :
Jagannath Rao Joshi.

Shri

st wenw T W qd a9t
L uid ? fF @@ o=t WERT A o
a@ w1 @ fear @ fF fae
frwfe #1 @wEd w3w ¥ g
EICE s

That means, he himself accepts that

foreign missionaries are a risk to the
border areas.

SHRIVIDYA CHARANSHUKLA:
1 said that we do not allow any forei-
gner, whether missionary or non-
missionary, to go into those restricted
areas.

“Foreign missionaries are the fore-
runners of British Imperialism.”

o f:

“We want a self-government in
preference to a good government.”

He had accepted Indian citizenship
also but later on it was found out
that he was a persona non grata and
that fellow was to be shunted back
to Spain.

qg g &1 AR W W $RT S
#1 mge ¥ fawes & g faad
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Faith."

that it is Hindu fanaticism or what-
ever it is. I think, he does not under-
stand either Hinduism or what is
meant by fanaticism.

afz 3w ¥ ww=x o fadw fawerd
A B—ATEHRH T WX FEC
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- MR.CHAIRMAN : Now, the House
stands adjourned to meet again to-
morrow at 11 A.M.

19.11 HRS

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 29, 1968 Bhadra 7, 1890 (Saka).



